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Notification
The 12" September, 2022
No. 3icdodho—10—15(qd®) 8,/2020 /2584--Notification under Section 14 (9) of the

Wagf Act. 1995 as amended by the Wagf (Amendment) Act, 2013 (27 of 2013) regarding

appointment of members to Bihar State Shia Waqf Board.

The Government of Bihar by virtue of its power conferred under Section 14(9) of
the Waqf Act. 1995 as amended by the Wagf (Amendment) Act. 2013(27 of 2013).
Notifies that the person noted here under is appointed as member of Bihar State Shia
Wagf Board. He shall hold the office as the member of the Board for the rest Period of
Board under Section 21 of Waqf Act, 1995 as amended by the Waqgf (Amendment) Act,
2013 (27 of 2013).
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Sl.

Name of Address Age | If elected | If nominated the name of | Remarks
No. Member member, | the category of nomination
Name of
electoral
college
1 Shri Syed 705, Sharf Nomited by the State
Shahid Apartment Govt. under Section 14(1)
Imam Frazer Road, (b) Sub rule (3) and
(Advocate) | Patna-1 Bihar | 56 Section 21 of the Waqf ---
act. 1995 (as Amendment
2013) (Muslim member of
Bar Council Category)

By orderand in the name of the Governor of Bihar

Dr. Safina A.N,
Principal Secretary.
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